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issued by then Ladakh Affairs Department, J&K.

GENERAL ADMINISTRATION DEPARTMENT

Notification

Ladakh, the 26" November, 2022

S.0. 127 -In exercise of the powers conferred by section 35 of the Ladakh Autonomous Hill
Development Council Act, 1997, the Administration of Union territory of Ladakh hereby directs that the
Councilors of the LAHDCs Leh & Kargil shall also be entitled to the following monthly allowances forthwith
in addition to the allowances prescribed in previous Govt. Order No.23 of LAD of 2017 dated 27.12.2017

S. No. Designation Constituency Telephone Medical allowance
Allowance /Office Expenses/
Misc. Charges
1. Councilors Rs. 40000/- Rs. 10000/- Rs. 10000/-

The salary and allowances of Chairman/CEC and ECs shall continue to be governed in terms of Govt.
Order No.23 of LAD of 2017 dated 27.12.2017 issued by the then Ladakh Affairs Department, J&K.

By order of the Lieutenant Governor.

F.No. A/10/2021-Secy-GAD

(Ajeet Kumar Sahu/ ssfiagam arg) |AS
Commissioner/Secretary/ s/ afaa
General Administration Department

“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal

consequences and also for any other misrepresentation etc.”
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